
As regards the physical progress of 
works the infrastructure works such as 
construction of roads, colony blinding 
etc. have been substantially completed. 
The work of coffer dams, construction 
sluices, diversion channels etc. have 
been completed. Excavation of founda-
tion in deep river channel and treatment 
for fault zone and foundation treatment 
are in progress . The work of construc-
tion of dykes for creation of four ponds 
for balancing roservoir, together with 
link channel are in progress. The work 
of excavation of main canals in the head 
reaches upto 21 k.m. is also in progress. 
The work of exploratory drift in experi-
mental reach is under progress. 

Unauthori ed Constructions witb the 
CODO (vance of office in Chandni 

Cbowk etc. 

1084. SHRI CHHANGUR RAM: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government's attention 
has been drawn to the news item app-
earing on page 3 of the Nav Bharat 
Times dated 20 September, 1983 under 
the caption • Adhikarion Ki Santhganth 
Se Gali-Gali Mein Avedh Nirman' 
(regarding unauthorised con truction 
with the connivance of officers in 
Chandni ChowkJ Katra Neel and other 
areas of Delhi); 

(b) if so, the particulars of the 
officers who have a hand in these UD-

authorised constructions and the action 
being taken by Government against 
them; and 

(c) the steps taken by Government 
to clear and check such unauthorised 
construction 1 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN 
ARIF) : ( a) Yes, Sir. . 

(b) The Municipal Corporation of 
Delhi has denied that there has been 
any connivance by its officer in the un-
authorised constructions referred to in 
the news item. 
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(c) Appropriate action UDder the 
DMC Act 1957 and as per policy or 
the Govt. is taken against the UDautb~~ 
ri sed construction wherever Dotice~. ld 
addition, with a view to chec~hlg uri. 
authori ed constructions more effectiVelY 
the Govt . has already introduceCf legilla: 
tive measures in Parliament to (lecI,re 
unauth orised constructions a cbgnizaSle 
offence and also to tighten the law 
generally on the subject. 
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